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DECEMBER 23, 1881

12336 s,

OARIING ATTENTION TO MAT-
TER OF URGENT PUBLIC
IMPORTANCE

IBPORTED COHEAPSE OF A BUNKER
v Kotayia CoLLIErY IN MapEYA
PRADESH.

SHRI UTTAM RATHQD (Hin-
goli): I call the attention of the Minis-
tern-of Energy to the following mat-
ter of Urgent Public Importance and
request: that he may meke a state-
meng thereon:

‘The reported collapse of a bun-
ker in Kotama Colliery in district
Shahdol in Madhy, Pradesh, re-
sulting in the death of some per-
sons and injuries to several others.’

THE MINISTER OF ENERGY
(SHRI A. B. A. GHAN!I KHAN
CHAUDHURI): I ragret to inform
the . House. that om 10th December
at about 5.30 p.M. thece was an acci-
dent in the civil construction work

i relating to construction of
on:head.bunbrs for the coal handl-
l.n; t to be instailed in the Kotma
Cotfiery of Western Coalfields Limit-

ed situated in: Sahdol- District of

Madbys  Pradesh. This- comstruction
work is being executed by M/s. Dhan-
jal Brothers, Civil Contractors, on be-
‘of Western Coalfields Limited.
Preseaily civil construction work is in
progress in regard to 4 overhead bun-
kers of 1500 twonnes capacity each.
At the time of incident, when con-
creting work was in progress in the
bopper portion of one of these bun-
kexs,. hopper. portion already concret-
ed collapsed apparently due to the
displacement of the vertical wooden
members supporting the shuttering.

At this time about 40 workers of
the contractor were engaged in the
construction work at the site of whom
only 4- workers wexe working below
the: bunley . foy. purposes of lifting the
concrete mix. When the concreted
‘portion collapsed, these persons were
crushied: under the falling debris re-
sulting in the instantaneous death of
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2 persons. The other two who were
semously injured succumbed to thoix:
injuries subsequently. 8 other workers
sustained minor injuries who: were
discharged after necessary medical
aid.

The colliery Management took im-
mediate action for rendering medical
aid to the injurcd persoms. WCL
has also sanctioned ex-gratia payment
of Rs, 1,000/- tol.hcfa.mllyoieach
of the deceaszd. In terms of the agree-
mesnt between WCL. and the contrac-
ter, the contractor is liable. to pay
compensation to the next of the kin
of the deccased under the provisions
of the Workmen’s Compensation Act.
WCL is taking action to ensure that
the amouat which is likely to be of
the order of Rs. 18,000/- tor each: of
the deccased is paid expeditiously to
their next of kin.

Seaior officials of: WCL have visit-
ed the site of the accident and an en-
quiry in this regard by Internal Safety
Organisation of WCL has been com-
pleted. The report has just bcen re-
ceived and is under examination.
Director Mines Safety, Jabalpur,
under DGMS, has also visited the site:
and made enquiries. In order that
the entire circumstances leading. to
this accident arc known an indepen-
dent two member technical team has
also been appointed to enquire into
the accident. Appropriate acton will
be taken against any one fouad res-
ponsible for this unfortunate accident.

While the Government =and the
Management of Coal India is awarel
of the need to promote safety in coal

mines and al necessary steps are
being taken to implement the safety
measures. I would like to take this
portunity to state that news
gnp the basis of some unverifie rep;s’rt
from an agency, carried an exaggre-
rated version of the accident. It was
reported that as many as 30 persons
have been killed in this accident which
ag indicated above is far from the
truth,
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In the end I would once again like
to stress the fact that we have: been

ing the highest importence te em-
forcoment of safety measures in onr
ceal mines and as a result of the im-
plementation of these measures, there
has been a definite decline in lhe fate
of accidents since the natonalisation
of the mines. It is noteworthy that in
WCL the rate of fatalities in 1973
was 2.66 per million tommes and it
has gone down to 1.12 per mitlion
tonnes in the cumrent year between
January to November'8i. In fact,
the Committec on Safety in Coal
Mines had given an objective of the
reduction of ratc of fatalities to 2
per milion tonnes by 1983 and ac-
tualty a rate moch below this level
has already been achieved in WCL
as well ag in Coal India ag a whole.

SHRI UTTAM RATHOD: 1
have read the statement supplied to
ug by the hon. Minister. I have also
heard him. It has been stated that
the construction work of overhead
bunkers was going on.

The stary that is glven here gives
that a support woaden bawm was
displaced and that ultimately resulted
in the collapse of R.C.C. roof. I want
to. know: Did the civil autherities in-
charge of this work not see and certify
that the material that was used for
cenlring was proper and it could take
the load of the material that was to
be placed: on it.

The Minister has stated that 40
workers were involved in this acci-
dent. According to the FLR_ it is
seen that nearly 45 people were work-
ing under it. Why i1s there difference
of five persons?

According to the statement that has
been supplied to us, it scems that the
accident. took place at 17.30 P.M. 1
would like to know when did the
work of removal of debris start? Is
it a fact that the local authorities were
awaiting instructions from the Nagpur
Office?

The Minister has said that the én-
quiry has been-ordered. They have
already submitted a report. This is
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a tribal belt. All the four people who
have died, they are all trbais. You
kaow that the comtractors are VeEy
negligent so far as the safety mee-
sures are concerned.

1 would, therefore, suggest lo- this.
Government to institute.a judicial ea-
quiry into this affair to fiad- out whe-
toer proper safety maasuces wege
taken or 0Ot and <also whether the
debris were removed immadiately af-
ter the incident?

SHRI A.B.A. GHANI KHAN
CHAUDHURLI: Sir, whether tie mate-
rial was proper or not would be. re-
vealed after the enquiry is conducted
by the independent technical team.
As 1 said, we are having an indepen-
dent techmical team to look imto the
matier. We are awaiting the report.
As soon as thsy go at the site
examine, they will give us the report..
Everylhmg would be revealed. in. this
report. At the present moment, what
happened is that there was a depart-
mental enquiry. We have just reeeiv-
ed the report. But we have not npw
depended on the departmental ems
quicy. We have constituted a. techni-
cal team and they will give us a.re=

. port very shortly.

I am sorry, I cannot accept a judi-
cial enquiry because techmical com-
mittee is more important here. These
people are not from the coal com-
pany but they are an indcpendemt
technical comsmittee. That is somebody
from N.P.C.C. who is an expert on:
the coastruction work aad somebody
from the Department are conducting’
this enquiry.

About the difference of ‘“five. per-
sons”, I do not have the repert, with
me. I will enquire iato the matien
and, let you know. It is also our ex-
perience, that in contractual works,
the contractors do not take sufficient
safety measures against their workers.
That is why we have decided'to do
away with the contractual work sys-
tem. We will do it

SHRT UTTAM RAI'HOD; When
did the removal of the debris slpr.t'.’
I have specifically asked this question.
Bat he has not. .,

-
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SHRI A. B. A. GHANI KHAN
CHAUDHURI; The information is
not with me. I have explained that the
debris were removed.

SHRI UTTAM RATHOD: In the
last paragraph, the Minister has said
that the rate of fatalities in 1973 and
all that. Here, he says that it has
come down to 1.1 from 2.63 per
million tonnes. May I know what
steps he is going to take to reduce
or eradicate the number of accidents
from the collieries?

SHRI A. B. A. GHANI KHAN
CHAUDHURI:; We have 3 lot of 1e-
commendations from committees with
regard to safety measures. We have

major recommendations, Some of
them, about 15 in number, were al-
ready implemented. The rest of them,
we will implement in the phased man-
ner. But if you want to do away with
all the fatal -accidents, well, the
mechanisation is the only znswer.

DR. KRUPASINDHU BHOI
(Sambalpur) : The Minister has given
detailed information on the floor of
the House, which has been collected
from the officials. I have got strong
doubts about the information which
he has supplied. The part of the in-
frastructure of the coal handling plant
which had been coliapsed, had noth-
ing to do with open cast mining or
underground mining. But this particu-
lar bunker had a prime need for
speedy implementation of loading of
coal to the different work wagons.
This is the kingpin of speedy trans-
portation of coal from the mine heads
to different destinations where it is
utilised. This is thc most important
lpan of the infrastructure which can
oad coal speedily in a mechanised
wag so that the gap in production’
and consumption is narrowed down.

Qur Prime Minister, Shrimati
Indira Gandhi, has laid so much
stress on energy. In the Sixth Five
Year Plan, more than 27 per cent of
the total public sector undertakings
Plan outlay is going to be spent on
cnergy. The Sixth Plan outlay on
cuergy has been increased. She has
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attended many interantional confe-
rences in Kenya and other countries
and she has given some guidelines
about it. I want to know whether the
Energy Department particularly is
adhernig to the guidelines which have
been envisaged by the Prime Minis-
ter or not.

The question of mining safety that
has been raised here is of prime im-
portance in the filed of coal. More
than 500 coal mines are there in the
country. The mining safety is the
main question. The hon. Minister has
replied that the number of accidents
is now declining. I have got here a
journal, Coalfield Tribunal, in which
there is an article with a heading:
Fatal Accidents in Coal Mines in-
creased. This is just contrary to what
the hon. Minister has replied. It
reads:

“Fatal accidents in coal mines in
India have gone up substantially
during the mine months’ period
from January to September this
year as compared to the corres-
ponding peridd last year as has been
recorded by the Directorate Gene-
ral of Mines Safety.”

This is the report of the Director-
General of Mines Safety. What has
decreased? Only the number of seri-
ous accidents bhave decreased margi-
nally. It says that instead of 1280
persons who were seriously injured,
carlier, this year, the number is 1258.
This is only a marginal decrease.
Basing on that, we should not come
to a conclusion that the number of
accidents have decrease.

What is the interantional standard
of accidents which is occurring in
the best developed mines in other
countries? I want to know whether
our Research and Development wing
of the Government of India and the
Coal India Limited is adhering to the
international standard in the matter
of safety. In China, though it is a
developing country, their standard has
increased. The OMS in China is 1.5
whereas in India, it is 0.75. I want
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to know whether we are adopting the
international standard as far as min-
ing safety is concerned and also in¥
so far as the production in coal mines
is concerned. If we are not adhering
to the international standard, I would
like to know how much money we
are spending in Research and Deve-
lopment wing, particularly in the coal-
field. Unless and until this basic para-
meter is identified, it is very difficult
to say whether proper safety measures
are being taken. Without knowing the
root cause of the disease, without
knowing the pathology of the disease,
how can you take measures for cura-
tive purpose?

Particularly in regard to the infra-
structure like the bunker which is the
kingpin of speedy loading and trans-
portation of coal in the rakes, I want
to know whether the Government has
brougiit this particular infra-structure
under the Director-General of Mines
Safety and, if not, whether they are
going to include it in their jurisdic-
tion. In his statement the hon. Minis-
ter has stated that. But it is not clear
whether this infra-structure which is
mainly responsible for coal transpor-
tation has been put under the juris-
diction of the Director-General of
Mines Safety.

There are more than 500 coal
mincs and there arc 3600 other mines
are also. What is the job of DGMS?
They should inspect cvery minc quar-

* terly. What is the organisation which

-

is existing now in thec DGMS. There
are, Class I officers—100; Class II
officers—12: Class Sta )
and Class IV staff—281. Will this
organisation cater to the need of ins-
pection of different mines which is
more than 4.000 in number and giv-
ing a clear chit that a particular mine
is safe for working by workers? In
this context I want to know whether
in the case of this particular bunker
which was under construction, though
it is under the jurisdiction of the civil
works (Enginecring), for the desi
parameter portion which thould
amendable to work by workers and
the best for speedy progress of work
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of loading into the box-wagon, the
Directorate of Mining Safety inspect-
ed that in that particular quarter and
if not, why.

Mr. Dalbir Smgh has \rlsned that
particular spot—it is in his consti-
tuency—and he has observed certain
things there. .

MR. DEPUTY-SPEAKER: His
name is also here. Leave that point
to him.

DR. KRUPASINDHU BHOI: I
will leave that point to him I want
to know categorically from the Min-
ister whether this particular contrac-
tor has previously constructed other.
bunkers in the country and if he is
a new contractor, why was the con-
tract given to him. The Minister has
replied very nicely that the contract
system will be abolished in that par-
ticular coal-field. That is a welcome
decision and I must congratulate him
on that.

I want to refer particularly to the
gross negligence which has been there.
According to his rcport. the pillar
was made of rotten wood and it had
broken; the beam collapsed and then
only the 200-tonne capacity centering
collapsed. The dcbris is yet to be
removed. ‘The main :mason is un-
traceable till now. The information is
that four persons were killed and
cleven werc injured, The local
people say that 55 persons were work-
ing. About the pcople who died, of
course, nobody can bring them back
to life. But a correct report should
be made so that proper compensation
can be given to the victims.

Lastly, so manv Committecs have
been constituted during the last five
v years, from Chasnala till now, T want
to know whether the Government has
already accepted the recommendations
of those Committees which were con-
stituted previously, and if the Gov-
crnment hag not accepted all the
recommendations  and  implemented
them, then what are the portions
which are yet to be implemented.
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I also want_to know whether, in this
particular Coal India organisation in
different parts of the coantry, in or-
dar o make praper safety mamsures,
retived army personnel will be pasted
i k:chmts of the organisation so
target of 20,000 megawatt of
imetalled capacity in the Sixth Pive-
Year Plan can be achieved.

SHRI A. B. AA GHANI KHAN
CHAUDHURI: The recommenda-
tions of the Committee on Safety of
Coal mines were received in 1979 and
have been accepted by the Govern-
ment and are being implemented. Of
the 66 mejor recommendations made
by this Committee, 15 have alrcady
been implemented and 43 are under
continuous . implementation. As re-
gards the remaining eight recommen-
dations, most of them are under im-
rlal'u.nm.ion by an extended time-
rame as envisaged by the Committee
on Coal mincs Safety for completion.
We are in the process of implement-
g all the recommendations. Govern-
ment has accepted the recommenda-
tions made Tor safety in coal mines
and we are in a phased manner, im-
plementing thosz recommendations.

With regard to the report which I
kave given, Mr. Deputy-Speaker, the
hon. Member has some doubts. 1
cxmnot help it. Whatever report we
have got officially. I am giving to the
House. And unless I get the DGMS's
repart I cammot say whether it s at
all « 1mning accident or not. Prima
frio it seems that it is not a mfining
acrident. All over the country about
100:coal-bandling plants are goiag to
be installed very hurriedly to get
bettet quality coal for the power sta-
tions, Now, when we get that report
we will be able to tell you whether
it was a minine accident or whether
there was negligence on the part of
the contractor and all that problem.
But Thave been told that the contrac-
tor was a qualificd contractor for this
sott of job but, as I have said, whe-
ther he is a qtmhﬁed man OT a Non-
qualifitd man, it is immaterial be-
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ceise e are trying to -do .away with
the services of the comtractor.

The hon. Member has tried to
ing . amalogy of international stan-
How ean you think of inter-
national standards to-day? A lot of
things have to be done and we are
doing all those things. And the most
important thing is mechanisation and
we are now in the process of mecha-
nisation. For example, the long wall,
mthedeapmnm.ng:soneofthemost
important measure for safety and we
are tatking to the French people.
Technical people have come. We ara
talking to U.K. We are having all
this technology and are trying to im-
prove the mining method.

Now, with regard to the accident
in the Western Coalfield, 1 am of the
cmphatic opinion that the accidents
have decreased. Whether my hon.
fricnd sagrees with me or not, T do
pnot know. [ have the figures, I have
already given thosc figures and I am
again rcpeating. In 1980 the num-
ber of fatal accidents in Coal India
was 128 and the serious onzs were
1075. 1 1981 enlv 114 fatal acci-
dents, have happened. Whether it is
mcreasing  or decrcasing—you can
sce. With regard to accidents per
million tonnes, according to the stan-
dard of DGMS pcople, if we can have
1.- something per million tonnes, that
is a remarkable achievement. We
have already achieved it.

o rawx log (AT W) wwAY
YT FRCE, AAAT wE o X 5
gz ¥ TEeR F ) sa weqa fEmr
gXswd gegeaEi g1 AW Sq
W A wTr g - 78 FHEAT 10-12-1981
N wfea gl 1512-1981 N K &7
YA ZAT TAR T AW AT | @ R I KT
ge-3tA & T FIE ({9 ) @1 AT
w0 wiewTr  #gi 9T IV 4
wg fergear § (A 1 TF I ¥¥C
a7 w1 41, afew. gdzaT & % 99 F
G g 1€ 719R ot a7 | wgE
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SHRI A.B. A. GHAN] KHAN
CHAUDHURY: Mr. Deputy-Spea-
Aer, Sir, we are awaiting the report
of the D.G.M.S. I do not know why
this ‘big junk is not removed. Prob-
ably the DGMS people are working
there. As soon as the clearance is
given, it will be removed.

In regard to compensation, ac-
cording to the rate prescribed un-
der - the Workmen’s Compensation
Act, it is to be paid by the contrac-
tor. About cmploying someone from
the deceased family, if we get suit-
able people, certainly, we shall look
into that,
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ANNOUNCEMENT RE . ACCEP-
.TANCE BY CHAIRMAN, ESTI-
MATES COMMITTEE (1978-79)
OF GOVERNMENTS REPLIES
INDICATING ACTION TAKEN

.ON RECOMMENDATIONS ETC.

CONTAINED IN CERTAIN SEC-
RET REPORTS OF SUB-COM-
MITTEE OF DEFENCE

MR, DEPUTY-SPEAKER: I
‘have to inform the House that the
Chairman, Estimates Committee has
intimated the Speaker that he has
accepted the replies of Government
indicating action taken on the re-
commendations and conclusions con-
tained in the five ad-hoc Secret Re-
portg of the Sub Committce on De-
fcnce—Estimates Committee, 1978-
79—on the subject of modernisation
of Defence which were forwarded to
the then Deputy Prime Minister and
the Ministry of Defence in April-
May, 1979

12.56 hrs.
MATTER UNDER RULE 377

(i) DEMAND FOR EARLY RELEASE
BY SALT COMMISSIONER OF
UNUTILISED LAND FOR CONS-
TRUCTION OF HOUSES THERE-
ON BY BOMBAY MUNICIPAL
CORPORATION

PAL CORPORATION

DR, SUBRAMANIAM SWAMY
(Bombay North-East): Sir, Bombay
is a fast growing city. Therefore,
land is urgently required for hous-
ing of poor and middle classes. The
lands originally meant for panning
salt is lying untilised now, but the
salt Commissioner under the Cen-
tral Government is not releasing
such lands top the Bombay Munici-
pal Corporation, The proposals are
still pending with the Salt Pan auth-
orities whose lands are required by
the Corporation for implementing
the reservations made in the Dev-
elopment Plan of the Corporation.
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